Bill No.17 of 2025

THE RAJASTHAN FISHERIES (AMENDMENT) BILL, 2025
(To be introduced in the Rajasthan Legislative Assembly)

A
Bill
further to amend the Rajasthan Fisheries Act, 1953.

Be it enacted by the Rajasthan State Legislature in the
Seventy-sixth Year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be
called the Rajasthan Fisheries (Amendment) Act, 2025.

(2) It shall come into force at once.

2. Amendment of section 8, Rajasthan Act No. XVI of
1953.- In section 8 of the Rajasthan Fisheries Act, 1953 (Act No.
XVI of 1953), hereinafter referred to as the principal Act,-

(i) in sub-section (1), for the existing expression
“five hundred rupees”, the expression “twenty
five thousand rupees” shall be substituted; and

(i1) 1n sub-section (2), for the existing expression “one
thousand rupees”, the expression “fifty thousand
rupees” shall be substituted.

3. Amendment of section 11, Rajasthan Act No. XVI of
1953.- In sub-section (1) of section 11 of the principal Act, for the
existing expression “one hundred rupees”, the expression “twenty
five thousand rupees” shall be substituted.
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STATEMENT OF OBJECTS AND REASONS

The Rajasthan Fisheries Act, 1953 was enacted to provide
for the protection, conservation and development of fisheries in the
State of Rajasthan. Section 8 of the Act provides for penalties to be
imposed, on any person contravening any provision of this Act and
also, on a person, having once been convicted of a fishing offence,
is again convicted of the same or any other fishing offence. In the
present context the penalties are very meager under this Act and
fishing offences are increasing day by day. In order to bring down
the incidences of fishing offences the State Government has felt
the urgent need to revise the rate of penalties. Section 11 of the Act
provides for the power to compound offences by accepting a
certain amount of sum. It has been decided to enhance the sum to
be accepted for compounding the offence.

Accordingly, sections 8 and 11 of the Rajasthan Fisheries
Act, 1953 are proposed to be amended.

The Bill seeks to achieve the aforesaid objectives.

Hence the Bill.

§TTeT olTel AT,
Minister Incharge.
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EXTRACTS TAKEN FROM THE RAJASTHAN FISHERIES
ACT, 1953

(Act No. XVI of 1953)
XX XX XX XX XX XX

8. Penalties.- (1) If any person contravenes any provision
of this Act or of the rules or orders made or notifications issued
thereunder, he shall on conviction be punishable with
imprisonment for a term which may extend to three months or with
fine which may extend to five hundred rupees or with both.

(2) Whoever, having once been convicted of a fishing
offence, is again convicted of the same or any other fishing offence
shall for every subsequent offence be punishable on conviction
with imprisonment for a term which may extend to six months or
with fine which may extend to one thousand rupees or with both.

XX XX XX XX XX XX

11. Power to compound offences. — (1) Any offence
specified in the Schedule may be compounded by such officer or
authority as may be empowered by the State Government in this
behalf by acceptance of a sum not exceeding one hundred rupees.

(2) On composition of an offence, the accused shall be
discharged any property seized from his possession shall be
released.

XX XX XX XX XX XX
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HSTeT oITel QTAT,
CEICUEEN]



7

TATAT ATT-7 A7, 1953 (1953 1

sfafaas 4. 16) ¥ T = 3gIor
XX XX XX XX XX XX XX

8. wf¥awi- (1) I *Fg Tod 3@ IRAfETH & FAelr
3y T 30 3T do I FgAr a1 R T et AT
ST &1 1S HTAFEAIT T Soeited AT § ol dg, aAviaig T
U FREE 8, ST dle A Toh &I 3ae HT g1 Fhall AT S[A
q, St grg @ T4 T FT g1 R, AT Sl H, ST grm|

(2) S FIS FFT FASN Tdsal F FWY F T T IR
&g Y 8T T & 3R 98 a9 & WY AT ASl Uhse
& o 30w Iy & Y 9o Rgay sgrr S @
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